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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
(Under Section 14 and 15 read with Section 18 of the National
Green Tribunal)
ORIGINAL APPLICATION NO. 772 OF 2022

IN THE MATTER OF:

MOHAN CHANDRA sATI ... APPLICANT
VERSUS
STAE OF UTTRAKHAND ... RESPONDENT

DATE OF DISPOSING OA-16.05.2023

MEMO OF PARTIES
MOHMHAN CHANDRA SATI, ADVOCATE,
R/o VILLAGE-MANDAVEPUR
P.O. LOKMANIPUR, DISTT. PAURI GARHWAL
UTTRAKHAND-246149
PRESENTLY AT — CHAMBER No.203, CIVIL WING,
TIS HAZARI COURT, DELHI-110054
MOBILE-9811390718
chandramohansati@yahoo.co.in ... APPLICANT

VERSUS

STATE OF UTTRAKHAND

THROUGT ITS CHIEF SECRETARY,

UTTRAKHANDSECRETARIAT, SUBHASH ROAD,
DEHRADUN, UTTRAKHAND-248001
RESPONDENT

DATE: 04.12.2023
PLACE: DELHI

APPLICANT
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

OBJECTION TO STATUS REPORT OF DIRECTOR, RAJAJI
NATIONAL PARKIN COMPLIANCE OF THE ORDER OF THE
HON’BLE NGT ORDER DATED 16.05.2023
IN
ORIGINAL APPLICATION NO. 772 OF 2022

IN THE MATTER OF:

MOHAN CHANDRA sSATT ... APPLICANT

STAE OF UTTRAKHAND . RESPONDENT

DATE OF DISPOSING OA-16.05.2023

RECENT REPORT FILED BY DIRECTOR RAJAJI NATIONAL
PARK IN COMPLIANCE OF THE ORDER DATED 16.05.2023 IN
ABOVE OA ISWILLFUL DISOBEDIENCE OF DIRECTION OF
HON’BLE NGT,WHICH IS RESULTING IN CONTINUOUS
UNTRAMMELLED HUMAN-WILDLIFE CONFLICT,DESTRUCTION
OF FOREST ENVIRONMENT, INSECURED PRESERVATION OF
FLORA AND FAUNA OF RESERVED FOREST OF RAJAJI
NATIONAL PARK AND RECURRING CROP DAMAGE AND
LIVESTOCK DEPREDATION OF AGGRIEVED
VILLAGERS/FARMERS BY WILDLIFE

MOST RESPECTFULLY SHOWETH

To

>

The Hon’ble President and his companion Members of the afore said
Tribunal.
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1. That the aboveOriginal Application was filedbefore The
Hon’ble Tribunalby the applicant along with 219 similarly
situated aggrieved farmers.

2. That prior to filing the Original Application before The Hon’ble
Tribunal, the applicant sent a representation of 219 aggrieved
villagers /farmers of the SigaddiBhaber area to the respondent
on 03.07.2021. The representation was supported with their
signatures and duly endorsed by the concerned area
councillor of Ward No. 36.the respondent. Representation
annexed as

3. The submission of request under subject -
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Was also made to the PMO office, The Chairperson, National
Board of Wild Life, the Principal Chief Conservator of Forest,
Govt. of Uttrakhand, the Chief Wild Life Warden, Uttrakhand
and the Divisional Forest Officer, Lansdowne Forest Division
Kotdwar, through registered posts andon their respective email
[Ds. ANNEXURE-R1.

4. The PMO office, taking the cognizance of the request
submitted, registered the grievance under CPGRAMS, vide
complaint No.216232 dated 04.08.2021,ANNEXURE-R2.

5. The office of the Chief Wild Life Warden, taking cognizance of
the complaint, also initiated the action vide Letter No.111/21-
1/Dehradun, dated 13.07.2021, ANNEXURE-R3.

6. The PMO office also forwarded a letter/gist of oral
representation of the complainantsvillagers to the Chief
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Secretary, Gov. of Uttrakhand on 30.07.2021 (Respondent),
for taking appropriate action on the request, ANNEXURE-R4.

7. The office of the Forest Area Officer, Laldhang, submitted its

8.

follow up report, to the DFO, Forest Division Lansdowne,
Kotdwar, vide Letter No.136/21-5 dated 13.08.2021. The
report prepared by Van Daroga Hemant Singh Bharati
wasmanipulated, inconspicuous, an eye wash and appeared
to be unduly influenced by the powerful lobby of the local
khananmafias. The khananmafias always obstruct the
construction of gate less Elephant Security Wall, by all means
at all levels of state administrative machinery.The Van Daroga
deliberately complicated the issue at the first stage by citing
the territorial/boundary issue between the revenue, van

panchayat and forest department, thus absolving himself

completely from his statutory obligation. The impugned report
1s annexed as ANNEXURE-RS5.

In follow up to the impugned report (ANNEXURE-RS5) of Forest
Area Officer, the applicant made a request, to the DM, District
Pauri Garhwal, the Principal Chief Conservator of Forest,
Uttrkhand, Chief Wild Life Warden, Uttrakhand, Divisional
Forest Officer, Lansdowne Forest Division Kotdwar and the
Executive Engineer, Irrigation Department, Block Dugadda,
Kotdwar for demarcation of sharing boundaries between the
revenue, van panchayat and forest department. The
application is annexed as ANNEXURE-R6.

. The office of the Chief Secretary also forwarded a letter with

attached representation of the aggrieved villagers (received
from the office of the PMO), to the Secretary, Forest
Department,  Uttrakhand  administration, vide Letter
No.960/f?°ﬂ°/'ﬁ°¥?°/2021 dated 07.09.2021. The Secretary,
Forest Department, Uttrakhand administration did not react,
respond for any appropriate action, ANNEXURE-R7.
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10. That the Secretariat of the Hon’ble Governor, Uttrakhand
was pleased to take cognizance of the representation of the
aggrieved villagers, directing the Secretary (in-charge), Chief
Minister, for taking appropriate action,“regarding the
proposed elephant protection wall not yet being built to
protect the land/crops of local villagers from elephants from
Rajaji  National Park near Kotdwar.” The letter
No.G.S./(Misc)/A-676(2) /2018, dated 11.02.2022, originated
from the office of the Deputy Secretary, Hon’ble Governor,
Uttrakhand Government, containing the above direction is
annexed asANNEXURE-RS.

1. The report submitted by the Director Rajaji National Park
dated 14.09.2023 is annexed as ANNEXURE-RO9.
12. That the, agricultural fields of the aggrieved farmers are

situated on embankment of the river SigaddiSoat, on the
stretch of 2.0 km fromSimbalkhal to SIDCUL boundary. The
agricultural fields in close proximity of the Eco Sensitive Zone
(ESZ) of the restricted area of the reserve forest of Rajaji
National Park Wildlife sanctuary and river SigaddiSoat, are
continuously eroding off due to water flow in every rainy
season. The soil erosion of the agricultural fields of the
farmers is caused due to the change of flow of main stream of
river in rainy season. This is only because of the illegal
rampant mining already caused by the lobby of khananmfias,
in the riverSigaddiSoat, adjoining Eco Sensitive Zone (ESZ) of
the reserve forest of Rajaji National Park.

13. That, in the OA, The Hon’ble Tribunal was prayedfor
issuance of directions to the respondent state to protect and
preventthe flora and fauna of the reserved forest, human-
wildlife conflict, biodiversity of region, the crop damage and
livestock  depredation of farmers by wildlife,eroding
agricultural fields of the aggrieved farmers,environmental
damages caused due to illegal mining in the restricted zone of
the reserved forest of Rajaji National Park Wildlife Sanctuary.



CF )

14. That the Hon’ble Tribunal was graciously pleased to
dispose of the OA, in the interest of justice with
protect their crop damage and livestock depredation by
wildlife, protection of environment, flora and fauna of the
reserved forest and avoiding human-wildlife conflict.

I5. That the wilful and deliberate inaction of the respondent
is perpetuated to ensure the continuation of gainful objectives
of vested interest.The applicant herein is aggrieved by the
contumacious conduct of the respondent, specially their wilful
disobedience of this Hon’ble Tribunal.

16. That avoiding strict adherence on their whims and
fancies, respondent has not taken any initiative to comply the
order of the Hon’ble Tribunal. Till date no construction of
security wall has been started on the ground. This amounts to
motivated and deliberate action to interfere in the due course
of judicial proceedings before this Hon’ble Tribunal and
obstruct and interfere with the administration of justice

17. That this is a case where respondents, deliberately, with
ulterior motives, have grossly violated the order dated
16.05.2023, passed by this Hon’ble Tribunal in the interest of
Justice. The Hon’ble Tribunal was graciously pleased to
dispose of the above OA, in the favor of applicant aggrieved
villagers/farmers (adjoining the reserve forest of Rajaji
National Park) to protect their crop damage and livestock
depredation by wildlife,also to protect the human-wildlife
conflict, the forest environment and biodiversity of the buffer
zone of the reserved forest.

18. The order of the Hon’ble Tribunal, dated 16.05.2023 :-

“ORDER”
1. Grievance in this application is against non-construction of
requisite protection wall from Simbalkhal to SIIDCUL for
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protecting flora and fauna of reserved forest of Rajaji National
Park and preventing illegal mining and stone crushing close to
the said forest causing damage to environment. According to
the applicant, direction is required for preventing animal-man
conflict and protection of environment.

2. Vide order dated 04.01.2032, the Tribunal sought a factual
report from Director, Rajaji National Park, Director, Mines,
Uttarakhand and State PCB.

3. Accordingly, report of the joint Committee has been filed on
17.03.2023 to the effect that the Sidhbali Stone Crusher has
since been closed in view of order of the Uttarakhand High
Court dated 02.01.2023 in PIL No. 168/2016, Devender
Adhikari v. State of Uttarakhand till it obtains permission
from NBWL. No illegal mining was found at the time of
inspection. Protection wall is being constructed for the length
of 500 mtrs. from Gadheranear the Sigdadi drain by Irrigation
Department in the buffer zone of Rajaji Tiger Reserve.

4. We have heard learned Counsel present and considered the
matter. We find that further measures are required and steps
taken so far are not adequate to remedy the situation. Wall
needs to be constructed to cover the entire stretch of 2 kms to
prevent elephant conflict with humans. We note that mining is
not currently taking place since stone crusher is not working
but it is a matter of common knowledge that if stone crusher is
to operate, mining will take place to provide raw material for
the same. Director, Rajaji National Park must ensure that
mining is not allowed without requisite EC and within
prohibited distance from the boundary wall of national park.

S. Director, Rajaji National Park may submit a status report
with regard to above issues to provide status as on August 31,
2023 by September 15, 2023 with the Registrar General, NGT
by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image
PDF. If any further direction is found necessary, he may

place the matter before the Bench. Subject to above, the
Application is disposed of accordingly.
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A copy of this order, along with copy of complaint, be
forwarded to Director, Rajaji National Park, Director, Mines,
Uttarakhand and State PCB by e-mail for compliance.

Adarsh Kumar Goel, Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

The applicant herein has not filed any other petition in this Hon’ble
Tribunal, or before Supreme Court or any other Court throughout
the territory of India regarding the matter of noncompliance.The

applicant has no better remedy available.
PRAYER

It 1s therefore, Most Respectfully prayed that this Hon’ble
Tribunal may graciously be pleased to summon the
respondent and punish them for committing deliberate and
wilful contempt of this Hon’ble Tribunal’s order dated
16.05.2023 passed in Original Application 772 of 2022,
‘Mohan Chandra Sati V/s State of Uttrakhand’, So the
majesty of THIS Hon’ble Tribunal should be upheld.
Therefore, to protect the flora and fauna of the reserved forest,
human-wildlife conflict, the environment, biodiversity of region, the
crop damage and livestock depredation of farmers by wildlife, and
eroding agricultural fields of the aggrieved farmers, the Hon'ble
Tribunal is prayed to issue order or direction in the nature of
mandamus commanding the respondent for due compliance of
order dated 16.05.2023, to take all immediate and effective steps to

a. construct a qualitative gate less Elephant Security
Wall from Simbalkhal to SIDCUL boundary
(approximately 2 km.), the dimension being, 9' above
the ground, 3' below the ground and 2' wide.

b. construct the Elephant Security Wall from Simballkhal
to SIDCUL boundary (approximately 2 km.),
supported with riprap ofanti-erosion netted rock wall
on the embankment of river SigaddiSoat.
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c. assess the damages to the environment and the losses
suffered by the farmers in terms of the physical,
mental and economic harassment.It is further prayed
to grant the appropriate compensation to the
aggrieved recipients in commensuration to the losses
incurred.

d. 1ssue necessary direction to the respondent state to
furnish a performance guarantee of appropriate
amount for the timebound compliance of the order of
this Hon’ble Tribunal.

e. award the cost of litigation, which had become
inevitable in absence of due compliance on the part of
respondent state.

f. pass any other order/direction as the Hon'ble
’Iubunal deems fit and propm in the larger interest of

Date: 04.12.2023 Mohan Chandra Sati
Place: Delhi Applicant
VERIFICATION

[, Mohan Chandra Sati, age about 64 years, R/o Vill.
Mandavepur, P.O.- LokmanipurKotdwar, Distt-
Paurigarhwal, Uttrakhand-246149, presently at Delhi, do
hereby solemnly affirm and declare on oath that the
contents of the present objection to the status report dated
14.09.2023, filed by the Director, Rajaji National Park, are
true and correct to the best of knowledge and record
avatlable with me.
Hence verified at Delhi, on this 4th day of December, 2023.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

IN THE MATTER OF:

MOHAN CHANDRA SATI ... APPLICANT

STAE OF UTTRAKHAND ... RESPONDENTI
AFFIDAVIT
[, Mohan Chandra Sati, aged about 64 years, S/o ShriBalaDutt Sati,
R/o Vill. Mandavepur, P.O.- Lokmanipur, Distt- Paurigarhwal,

Uttrakhand, presently at Delhi,do hereby solemnly affirm and declare as

under:-

I. That the deponent is the applicant in the above noted OA and

~

am well conversant with the facts of the case.

]

. That the accompanying objection to the status report has been

QUE §.¢0:‘§" drafted by the deponent on the basis of facts, circumstances

é?' f‘ggl%g g and the records available with the deponent. The contents of
Ao TR W

'c:? ggggcg 5 the of the objection made hereinabove are admitted by me to

%‘%80? & f be true and correct and be read as an integral part of this

affidavit and the same are not repeated here for the sake of

brevity. oy
(v
DEPONENT
deny the- “ Qérk} (élvléorgmed deponent do hereby solemnly affirm that the
has Sianed in my Presénce " ¢ solemnly ¢ :

contents of the above allidavit are true and correct to my knowledge.



No part of it is false and nothing material has been concealed
therefrom.

O& LJL"{ w:l«%
Verified at Delhi on this’.”. day ()Lf 07000, &M

DEPONE

¥ |

Oatn L, mmissioner, Delhi

o L5 CERTIFIED THAT THE DEPONEN
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gy /Tgler,

IURIE fAwyes, srefgareriRa arior gRen daR @t sifeerr AAfor el ues
A g IO Ue eI wEd § -

1. a9 Ay Y ST 87 o Sedl & RUT a9 grgar g ATt iRl

ST Hier Td Wt i grem & forg g € Agcayel 39 gran dar &
fAafor rf aut @ &ifda 81 sférd a7 &3 7 3ot IRt o9 & siafa
gt Tl @ ¥4, FoI, geer qd a1t &l grgeT &t sty Heerdt @ dmar
efd a1y UM & fag A & 9v sfderiner 59 gRren QAR &
fAmfor 78} @wvard |

. famra argl & a=r wifora} grr oo & waet & st gaRa &

frepraa oz, SR} get & dR W § ST1gl WR a T A Reererare 4
Rrsge I 913t T @ Gears g, S o = wifvrl ga atanfeat &
Haft & forg Al 61 &g g 81 @l 8l

. FAfga @t o arem & 38T & A [y sifderiat g’ S g3

e GReT Sar fAafor i st Y Fra sirfarg a9 &5 & IgaH a
uifor, arftorf od S mafat @t gerlt us @Y @1 favg wdat |
R ud gidts & ot g1fdal Y M, el o IR arton i gifaat gra
Hia g gpfror & waft & g9 ew & gea w wid, Qe seedvgar
&1 uRome € 1| gifdal & Wi & oriu ¥ ot eafRy gd 3adh aRar wefe gt
e 1t oY St & €, gua & fog et ufthar A g e
o &y s fen e g

. UTepfaes damel & sy g & faiq a1 wifthsmran & @ Arfthamsit

e & So7 g1 a7 fINmT Ik 5ad fAaRes gHers 4 fdaiga i
frafera &) gfar gt v &5 & difea s arftort = gfgror i
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# ym feRaraTe &7 4 92 9 &5 Gd IR A A J2 a7 &7 | geren!
ud gl grem At & fFmfor & wim ogw &€ gy ger o am
- TeRarare &l grerm aR o1 [afor at I a<h gl T U= a9 are
Qe WA dTged &5 g1 & sRUT IR LT o &1 i iR Reerara €
Rreqer a13< den &l Gram SR & [Afor &t a9 s & sifeial 3
laroe g syl & o S g1 o a4 ARt @ @ Arftherar &
3rgfera wTer & ek B TT §IT 8

5. fesiier 25 -08-2020 @t it Algd g ol Sft, sifdewpr Roeft 3w
ararers <hl srensrar § gHTS Ol sff qoter g Ssft Sf (SrdaR) &
farg T R aF & Saed GRrstl & gAaaars & fg v daw
AAIfSId g5 | Sodh & g Sifdfd dfede ga a7 w5 st gro g g
T i AT A Yok g TTU o HIegH ¥ SURIh TR&TT §1aR &
sifders fAmfor &Y srasgddar & 7T @t @l (wrdaT &Y gfafafy
garfd 8l)

. & o | A g9 w3t weley A SAfgd wd g=gatarer g A arfton
6T IuRlh FHT dl THRAT @ od gy Rrerard 4 AR egd 6
13! aa s & gdag @ 9 G Sl ST hl gag 9 3 e gl ud 2
Titepd Qe URE dhea o ST Y Ay o

. gureradt ud gafaruifae off dder g &t smlga arfee, ddar g
FATH ITRIES PR Ud 3 | T I <aareard a-are 3 /e
Tated gerd o SRfETT 9= &3 ud gen! dfafea &9 @ Odfaq e
e, & omyR W SmRferd a9 &7 & 10 forerieier fir gt & oiex foneht
ot wrR & uguureRe nfdfafd et ufdEida wd gu arferenat & uar
7 ofafee smeer uriRd fohd &1 waa UiNfaat &t SRt 8g wraita 3=
=TTy 6l &l WTfie wriarg! a1 sistt faewor fAa: @ -

(i) IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL

Writ Petition (PIL) No. 168 of 2019
Devendra Singh Adhikari .............Petitioner
Vs.

State of Uttarakhand and others ...........Respondents

(2
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Pr‘esent’s:— Mr. V.K. Shukla, learned Advocate for the petitioner.

Date:- 17th October, 2019

Coram: Hon'ble Ramesh Ranganathan, C.J. Hon'ble Alok
Kumar Verma, J. ' |
Ramesh Ranganathan, C.J. (Oral)
1. Mr. V.K. Shukla, learned counsel for the petitioner, would
submit that location of Stone Crusher Units within 10 kms of the
territorial limits of the reserve forest is prohibited in terms of the
law laid down by the Supreme Court; and the 5th respondent is
running the Stone Crusher Unit, located within 10 Km distance
from the reserve forest, throughout the night which is
impermissible.

2. Mr. Pradeep Joshi, learned Standing Counsel, would submit,
on instructions, that the Stone Crusher Unit is functioning as per
norms; and the fifth-respondent/Stone Crusher Unit is located
within 6.4 kms through the aerial route, from the limits of the
Rajaji National Park, but is located at a distance of 13 kms by

road.

3. It is not in dispute that no Stone Crusher Unit can be operated
at night. The District Magistrate, Pauri Garhwal, shall, therefore,
take necessary steps to ensure that the fifthrespondent/Stone
Crusher Unit does not carry on operations at night, pending
further order from this Court. 2

4. Since no order can be passed behind the back of the fifth-
respondent. Mr. V.K. Shukla, learned counsel for the petitioner, is
permitted to take out notice on respondent Nos.5 and 6, by
registered post acknowledgment due, and by dasti, and to file
proof of service within two weeks.

5. Mr. Pradeep Joshi, learned Standing Counsel, takes notice on
behalf of the State of Uttarakhand / respondent Nos.1, 2 and 4.
Ms. Neetu Singh, learned Standing Counsel, takes notice for the
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Call after two weeks.
(RC.Khulbe, J.) . (Ravi Malimath) A.C.J.
- | | 09.10.2020"
G quit ok AR F) e & w@d gy Tafd § g=mafawor od ol
o fgal & qram axd gy it Sy weT @t dhl ur &Y -

a) farserarer @ waR sga 6 ai9gh daw s & gdas @ 9 e S,
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¢) GRem <R o1 fFmior s uRe gid &Y, aw wifort grr artor & traer &

Sicafir geparT & Rierad w7, sl gel & @R W F el W aH
favm grr Rnaerata @ Rsge 6t 915 g @ mht @, 5 &y g

iforgt ge aanEat & 7afat & g dig f @ g 8 @ 8, ot w5
forar S |

d) A gates e & IRfAd a1 &% ud gent IR o9 @ wefig
feer fder, & smuR wR SIRfET a7 & & 10 fheifiex &) g8 &F siex R
ot repR &Y dguurRRE 1fafafdy @ ufd€fa e gu Sk arRreat &
ust # A e ey & el (Hesf wrom & &g 7, i 4 i) @ awe
¥d gy ufdsfea g & o RAfdeuar g aguafaeo, & ey ogarm e
g nfafafeat, @5 visror Bt @A e T 6t wie qur gf 7 nee
tepforat et gid wTa @ A fapar 11y |

grffaror
Tt e &l & g e fovar g 91k snfarger |

gfaferfo:-

1) "t g w301, o gemer SR wteguatarr g vd
SR gnr, 7t feeeft-110003
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.3rd respondent. Both of them seek two weeks' time to file their

respective counter affidavits.

6. List this Writ Petition “for admission” in the daily list on

04.11.2019.
| !
(Alok Kumar Verma, J.) % (Ramesh

Ranganathan, CJ.)
17.10.2019

(i) WPPIL No.168 of 2019
Hon'ble Ravi Malimath, A.C.J. Hon'ble R. C. Khulbe, J.
shri V.K. Shukla, learned counsel for the writ petitioner.

Shri C.S. Rawat, learned additional chief standing counsel
for the State/ respondent nos.1,2 and 4.

Shri Vipul Sharma, learned counsel for respondent nos.5
and 6.

Shri C.S. Rawat, learned additional chief standing counsel
appearing for the State/respondent nos.1,2 and 4, submits that
subsequent to the order passed by the second respondent, the
stone crusher unit of respondent no.6 is closed. On a specific
question being re-asked, Shri Rawat reiterates that the stone
crusher unit is physically closed. The submission made by him is
placed on record. Learned counsel for respondent nos.5 and 6
submits that on fulfilling certain conditions, he will be entitled to
re-open the stone crusher unit.

On hearing him, we are of the considered view that even if he
fulfills the conditions, as mentioned by the respondent-State, the
stone crusher unit shall not be allowed to operate until and
unless permitted by this Court.
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ANNEXURE

uur 13 wrafery
Prime Minister's Office

7% foeefl/ New Delhi- 110011
et/ Dated :30/07/202 1

No:PMOPG/D/2021/0171979

dar 1/ To,
e e,
LS WP,
REECE
CHIEF SECRETARY,
GOVERNMENT OF UTTARAKHAND,
UTTARAKHAND

ey sus: ot me da ud) @) aifadi/petition of SHRI MOHAN CHANDRA SATI

Jaa/\e Ar) 1,/S !r/[\/d(l 1T,

Heh g e iy

sprdad @l aR uelfaa wr 3 :\fm e Stiledr a1 T Q1 gl éufrz MC'MT b1
Sere ol fon nu s 2t v uld iiﬁ 1R dmaz’k) 1 Al S

I am desired Lo ‘orward herewith a letter/gist of oral representation dated

O 3/()'7/7(”’ ) wcuv(_d in this mfzc,u. from QHP{ MOMHAN C H/\[\ IRA SATL for action

15 appropriate. Reply may be sent to the Petitioner and a copy of the same may

m uplcaded on the portal.

Hddld/ Yours faithiuily,

[N PHIR F11/ASHISH KUMAR MISHR 1
AT BT/ SECTION OFFICE

yfa AT %’{J/Co py for information to : o} 1E
SHRI MOHAN CHANDRA SATI -
ILL- MANDAVEPUR e - (” ”
POST - LOKAMNIPUR N ) - geawr agdle -
PATTI - HALDUKHATA TEHSIL - KOTDVAR le A Gl c‘ .
PAURT GARHWAL , LRRERIE
UTTARAKHAND-246149 GRS -246149
‘ coquf m,_,m fareprae 1}5}\”?’ e & e g mu /,wr mtulun injotatus 4 Uullb o {t
!» MOPG/D/202 170171979 @ ual &1 dadl g1 i
| i

< of the grevance can tn tracked through internet at m si//pgportal.goviin/status after

il )
[ ntu.nu registration no. FMOPG/L/2021 /0171979
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Mohan Chandra Sati, Advocate, Delhi High Court

Chamber No. 203, Civil Wing,
Tis ’Hazari Court, Delhi - 110054

Also at Permanent Address :- Vill.- Mandavepur, P.O. -
llokmanipur, | Kotdwar, Distt. Pguri Garhwal ;
Uttrakhand - 246149

Mobile No. 9811390718,

Email- chandramohansati@yahoo.co.in

Date : 16.08.2021

To,

1. The District Magistrate, District Pauri Garhwal, District HQ
Pauri, Distt. Paurigarhwal, Uttrakhand-246001
Email- dm-pau-ua@nic.in

2. The Principal Chief Conservator of Forest, Government of
Uttarakhand, 87 - Rajpur Road, Dehradun Uttrakhand -
248001
Email Add. - peccfuk@gmail.com pccf uta@yahoo.com

3. Shriman J.S. Suhag, Chief Wild Life Warden, Uttrakhand,
85 - Rajpur Road, Dehradun Uttrakhand - 248001
Email- cwlwuawyahoo.co.in

4. The Divisional Forest Officer, Lansdowne Forest Division,
Kotdwar, Distt.- Paurigarhwal Uttrakhand - 246149
Email- dfo.lansdowne@gmail.com,
dfo_lansdwone@yahoo.com

5. The Executive Engineer, Irrigation Department, Block-
Dugadda, Kotdwar, Dugadda, Distt- Paurigarhwal,
Uttrakhand - 246127 Email-
i.d.dugadda@gmail.com

Sub : Request For Demarcation of Sharing Boundaries
Between:-




1. Measured Field (10 Wd) of the Farmers of the Revenue

Village Bhupdevpﬁr and Sigaddi Soat (existing in Van
Panchayat/Reserved Forest), From Simbalkhal to the

Point, the Area of the Van Panchayat (3 JST&d UTH golluyy,

| QI TEAT 00030, WHT TEAT 2/1, 23 & 28 Aol 5.3W, Tehar
3.1280 £0) Starts.

2. Van Panchayat (3{1‘\'1!6%?21 ITH aﬁlqgl, Qrdr I&IT 00030, W
HEAT 2/ 1, 23 & 28 Avl 5-3W, AT 3.1280 $0; and Sigaddi

Soat (existing in Van Panchayat/ Reserved Forest),
From the Point Covered in Sub (1) to the to the SIDCUL
Boundary,

For Paving the Way to Construct a Gateless Qualitative
Elephant Security Wall, Supported by Anti Erosion Netted
Rock Wall, From Simbalkhal to SIDCUL Boundary With the
Dimensions of 3 feet Below the Ground Surface, 9 feet
Above the Ground Surface and 2 feet Wide.

Sir/Mam,

In reference to the attached soft copies of emalils
containing the representation of 219 aggrieved farmers/residents
of Sigaddi Bhaber Area, Patti Haldukhata, Tehsil Kotdwar, Forest
Range Laldhang, dated 03.07.2021, recommended by the area
councillor Ward No. 36 and action initiated at the end of worthy
CWLW, Uttrakhand, dated 13.07.2021, with due regards the
following submissions are made:-

a. The construction of this Elephant Security Wall,
pending since decades, is the pressing need of the hour
to protect wild life, biodiversity and forest environment of
the notified Rajaji National Park and its buffer zone.
Beside improving the conservation of elephants, tigers
and other wildlife of the reserved forest and to avoid



)

rising human - wildlife conflicts, the Elephant Security
Wall, would also prove to be the boon for the aggrieved
marginal farmers, who are continuously suffering the
losses to their farming due to the regular ingress of the
wildlife creatures in their cultivation.
| ] |

The dependence on a ditch (Iéﬂé), of insufficient width
and depth, dug only at some places, is quite absurd and
irrational deliverance of the Van Daroga Hemant Bharti.
The deliverance of the forest department, dated
13.08.2021, with respect to the genuine issue of
construction of Elephant Security Wall of the 219
villagers, is just an eyewash to cover up the vested
interests of Khananmatfia.

The aggrieved farmers of the sharing boundaries of
Sigaddi Soat and reserved forest are bearing the brunt of
double blow, the one from losses to their farming due the
regular ingress of the wildlife creatures in their
cultivation and the other from the river bank erosion of
their fields in every rainy season by powerful currents of
the Sigaddi Soat. As erosion occurs, the path of the river
Sigaddi Seat changes its course and intrudes in the fields
of the farmers, thus devastating the structure of source of
their livelihood.

. The qualitative construction of the gate less Elephant

Security Wall, supported by the riprap of anti erosion
netted rock wall on the embankment of the Sigaddi
Soat, will guarantee the thousands of aggrieved residents
a great sigh of relief.

There is strong mistrust among the signatories of the
attached representation and thousands of direct
beneficiaries of Sigaddi Bhaber region that an immoral
nexus of giant khananmatfia, operating at the bank of
Sigaddi Soat river and the officials of revenue, forest,

mining and the irrigation departments at ground level,

96



97 - (ko)

will obstruct the erection of gate less Elephant Security
Wall, supported by the riprap of anti erosion netted
rock wall on the embankment of the Sigadi Soat.

| f. It is appﬁehended, that with lits undue influencelon the
officials of all the concerned executing departments, the
nexus would deviate the process of this construction of
public and national interest, even at the primary stage of
construction, i.e. justifiable and genuine demarcation.
The unfortunate obstruction at the cost of speechless
wildlife of reserved forest, aggrieved farmers and
exchequer of state revenue is apprehended to come up
from the side of nexus just to continue to enjoy the 24@7
access to the reserved forest and Sigaddi Soat for illegal
mining.

Keeping in view the above stated facts, circumstances
and the contents of the attached supporting documents, all the
addressees are requested to-

[. mmitiate the genuine and justifiable demarcation for
construction of gate less Elephant Security Wall,
supported by the riprap of anti erosion netted rock
wall on the embankment of the Sigaddi Soat.

[I. construct a qualitative gate less Elephant Security Wall,
supported by the riprap of anti erosion netted rock
wall on the embankment in the interest of wildlife
protection and aggrieved farmers.

[II. initiate tough action against the person(s)/official(s),
manipulating/obstructing the noble cause of public
and national interest.
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HIATII—FReT® /G R,
SreiTell ergTR Rord, I8, IERravs |
5/, Slard wnl, QeI 248001
Wi /BT 0135-2621669 €761 ¢ director.rajaji@gmail.com

——

THid @M@ /121 2w, f&i® |4 Raawar, 2023
Har #
WY,
"o wHood0, UsT YIET

'{q G C”'\"ﬁ }

f@wa—  Original application No. 772 / 2022 Mohan Chandra Sati Vs. State of Uttarakhand,
before the National Green Tribunal, Principal Bench, New Delhi.

W U qe s @) e aold afiiTed, SEave, JeNe ) us G- 2861 /291
fesi® o7 S, 2023
HETEY,
Sudad w=ffa vy @ an 4 wo gosfodlo BRT Her smaed wo~772 /2022 Mohan Chandra Sati
Vs. State of Uttarakhand 7 %1% 16.05.2022 @7 qiffa sider &1 or T 3 B gU e # sfewfa fwgai
& e 9 R 31082023 da @) RafY @ Status Report faqies 15 Rrmar 2023 @@ Hio \‘%Ouﬁoﬁo g
NfSre @y @) wrdard & Pdw @ @ww § s weE 8 B oA gosflodlo gRY f“?rw 16.05.2022 @) wif¥e
areer A sfeaftre ol o wifa &gyl aafrerd, vl a9y, deres 9 e HEE T
THOWNOA0 @ wad e 521 fesia 16.05.2022 & srqurem # warfia afs), FER T W AwrE B
TG SET /g IWRE-911 /121, S 13.09.2023 @i er=) & srgra @I f&f Rrasrarst "'7
%’%{Wﬁﬁ aw dan fior w1 enl a8 fear T &1 adar *? Rigraell w0 By a‘v Tgr 2, R gy @
@ SE ' TR R cen wiEa-wel) Wt @) Gwum @ B o dar 98 ah ah 2

g fmim GEN H g «zé,w VOl 2T Red, 2Evgm @ wm Wea-1101 /121,
fasiies 30 G, 2023 & arparert & arwA ufdurers (@em) IOTR @Y R A o uy w1 /79
(NGT) festion 19 faera, /rm (afer weres) & g O urerr / Rufe @ wgme @ w5 REiE 0708,
2023 BT FENEEnA GR1 @A a9 s @ drersiT Yor @ R Wi @ R 7 amfa a9
sife @i o) vare gfve @ arerain ¥ & SRl @ R e W oy 8w e st
xw: /T AR adar A Rgael freerae 4 Riggea aa dar P erf w8 frar
81wt § Rigdell @9 e g€ qran Tan) Sad @ SR RS 31.08.2023 e @1 Rty @
YR DN W wrd weifer A€ fear s ver &)

*

S GE gReT A ganfi g, SrsrE a9 uarn, e ve gerol gfdares (=lrer)

GIAT 2rgee fﬁ“urx @ oife Rufe /amer @ o u¥ Status Report @10 wsioshiodlo # aifdre Br o o
SR @ ¥IRT AW (judicial-ngt@gov.in) @ A F v @ o v )
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